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Fleard Shri P .K.Padhi, learned courel for 

the petitioner and Shri A.Rcutray, learned Add1.Standir 

Counsel appearing for the respondents. For the purpose 

of considering this petition it is not necessary to 

go into too many facts of this case. The case of the 

applicant is that he was appointed against a put off 

duty vacancy in the post of E.D .B.P .M., G .G .Palli 

in account with Rambha S.C. on 7.3.1995.  The regular 

incumbent, who was put off duty was reinstated and 

the applicants  s service was terminated on 5.2.1998. 

As the applicant had functioned for about three years, 

he has prayed in this Application that direction be 

given to respondents to adjust him xxT zx in any 
.D.Post. 

Respondents in their counter admit that 

the applicant worked from 7.3.1995 till 5.2.1998. This 

works out to 29 days less than three years. It has 

been submitted by the respondents that according to 

Departmental instructions, if an E.D. Agent is 

terminated after he has completed three years on the 

grounds unconnected with his official conduct and 

behaviour, then his name As has to be put in the 

waiting )3 list and he should be offered alternative 

employment. As in this case applicant served less 

than three years respondents have stated that his 

name could not be put in the waiting list and he 

could not be offered alternative appointment. Applicarl 

has stated that there are vacancies in the post of 

E.D.M.C., Barasar and Sankuda and .D.D.A., Talasar. 
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It is submitted by the petitioner that he has applied 

for 	 these posts within the last date of 

receipt of applications with necessary documentationp 

which have not yet been filled up. In view of this 

it is ordered that in case the applicant has applied 

for these posts within the last date of receipt of 

applications and his application is complete in all 

respects and in case these posts have not been filled 

up, then the cardidature of the applicant should be 

taken into consideration strictly in accordance ti 

with rules. In case these pOStS have been filled up, 

then the resporxentS ae directed to consider the 

candidature of the applicant in case he applies for 

any other E.D.POst, within the time with necessary 

documentation strictly in accordance with rules. 
O.A. is disposed of as above, without any 

order as to costs. 	 4 
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